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Presentl

Shri S.P. Sharma, couns«l for afpiicant.

Lie ha'vE heard the learned counsel.

Tha prayer in the application is that thi applicant

should bt paid the salary and wages from the date ha

joined the service en 27th f<arch, 1991 onwards.

The grievance of the applicant is that he has not been

paid the salary right from the date he joined the service.

However, it is observed that the apnlicant has not

made any representation to the resoondGnts and have not

exhausted the remedies available to him. Ue therefore,

do not find any merit in this case at the present

stage for admission. The applicant may make a

representation to tht respondtnts explaining his

grievance and seek redressal fmm the first instanct^

Since the departmental remedies available have net

been exhausted, the application is^^aturr for admission^
and accordingly diseased of«
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